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CENTRAaL aDMIMISTRATIVE TRIBUMNSL
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New Dalhi, tulst¥C15t4°¢&¢?82 0ctober, 2001

Mon’ble Mr. Justice ashok agarwal, Chairman
Honble Mr. Govindan $. Tampi, Membsar (&)

1. Nihal Singh 30 Taj Singh, S.3. MR

g Prem Prakash $/0 Sh. Samul Singh, PG ASHM

X . Mahender Pal Singh S/0 Laxman Singh, &SH
4. Satish Chander $/0 $h. Mul Chandra, &SM

5. Nathu Lal Sharma $/o0 Ram Karan Sharma, &SM

(A1l posted at N. Rly Station Siwani, Distt. Bhiwani)

& Satya Dev Ram $/0 Sh. Krishan Ram, A3M NR Jhunpa
7. Suresh Kumar Mathur $/o Sh. Murli Dhar 3harma, RGASM
MR Jhurnpa
& . Cebu Ram Mesna $/0 Parta Ram Mesna, $S NR Charaud
G, Babu Lal $/0 rMoola Ram, ASM, NR, Charaud.
{‘ ....... Bpplicants.

(By Sh. ¥ P Sharma, advocate)
Versus
1. Union of India through the General Manages

Morthzsrn Railway Baroda House, New Delhi.

2. Tdhe Chairman,
Rallway Board, Rail Bhawan, New Dalhi

E. The Divisional Railway Managar,
Morthern Railway, Bikaner Division,
Bikaner (Raj.)

uuuuu Respondants.

ORDER _(ORAL.).

Sh. Govindan $. Tampi. Member (a)

Maard Sh., v p Sharma, learned counsel for i he

spplicant:.

=

2. This O0A& has been filed against the order dated

oy

21.9.2001 issusd by Morthern Railway, Bikaner Oivision,

wieraunder the competent authority has accorded sanction with

administrative approval of the Chief Operating Manager and in

consultation with FRECAO(F) for change in c

lagssification of
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Rlw. Station
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AC post: af (1 8% and 2 ASHMs) for
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betwean S0LP-HSR Section (Bikaner Division) from "Continuous

to  "Essentially Intermittent” . fccording to 3h. Sharma ,
learned counsel, this change over 1s harsh in  that the
applicant will bs foreced to perform the duties much bevond &

hours.

5. We nave carefully considered the matter. We Tind
that classification of Railway esmplovess has been ordered in
Chapter Xx% of the Indian Railways act along with hours of
work attached to esach category on the basis of Justice
Rajadhyvakha Committee appointed by the Government for  the

BUrDOse. The categories of the employess are Intensive,

ssentially intermittent. Excluded Staff and Continuous with
specific indications of duties to be performed. Cepending on

the Category to which an employee fell at any particular time

he/she could hawve to perform prascribed hours of duties.
“fter  examining the situation in respact of Sivani Railway

Gtation on SDLP/HSR Section in MNorthern Railway, Bikaner On.,
the competent authority, had taken a decision that 3 posts (1
8% and 2 ASMs) be transferred from continuous to "Essentiallw
Irmtermittent” Category. This relates to the conversion of
category  of just 3 posts Kesping in mindﬁ the reguirement of
the Station and the movement taking place through the
station. This order in  fact is neithsr against Ay
individual nor harsh specifically to any peraons but has bes

\o:d&red only in the interest of administration and alsc after

gxamining the requirements. It cannot be the case of the

B

applicant that he would pasted at Sivani Station for all time

o coms. 30 long as ha works in the said station he would

have  to perform the duties which would pass on to the remt
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person . Theres iz  thersefores no b
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ass to annul the
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categorisation ordered by the respondent - competant

authority in correct exercizes of its powers.

@ abave wview of the matter, the O.@. which

smissad In 1imin
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it is di
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